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tion of arriving at any conclusion does
not arise.

(d) Does not arise.

Charges of Misappropriation Against
Deputy Chief Engineer, Coke Oven and
B.P.P.

5288. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that the
Vigilance Department of Bokaro Steel
Plant, Dhanbad (Bihar) Ilhad proved
the charge of disappropriation against
Jthe Deputy Chief Engineer, Coke Ovens
and B.P.P. in connection with several
purchases made by him; and

(b) if so, facts in details?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
In April, 1980, the CBI had forwarded
information to the Steel Authority of
India Limited (SAIL) against the De-
puty Chief Engineer (Coke Oven and
Bye-product Plant), Bokaro Steel
Plant, alleging that the officer had mis-
used his official position by making
emergent purchases locally from fav-
ourite parties. The matter was looked
into by the Vigilance Department of
Bokaro Steel Plant and the Corporate
Office of SAIL, and the case has been
referred to the Central Vigilance Com-
mission (CVC) for advice.

Appointment of Persons Holding The
Posts of Sweepers, Farashes, llamals
Etc. As Peons in Central Bank of
India

5289. SHRI T. NAGARATNAM: Will
the Minister of FINANCE be pleased
to state:

(a) whether the required percentage
as per Ministry of Home Affairs O.Ms.
dated 16th January, 1976 and 2nd Feb-
ruary, 1977 has not been completed so
far in the Central Bank of India, if
so, the reasons thereof;

(b) whether the Bank has already
conveyed the instructions to its Re-
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gional Offices with regard to the im-
plementation of the provisions; if not,
the reasons therefor;

(c) whether the Bank has tiiken any
steps to complete the required quota
of Peons to be filled from the transfer
of Sweepers, Farashes, Hamals etc.; if
not, the reasons thereof; and

(d) the number of posts to be filled
as Peons on the basis of such transfer
lying vacant i.e. backlog of Peon’s post
to be filled on the transfer of Safai-
Karamcharis, Farashes, Hamals etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (d).
The information is being collected and
will be laid on the Table of the House.
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